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No. F 10-15/2010/16.—In exercise of powers conferred by sub rule (1) of rule 25-A of the Chhattisgarh
Industrial Disputes Rules, 1957 and in supersession of all previous notifications on the subject, the State Government
hereby authorise Smt. Savita Mishra, Incharge Deputy Labour Commissioner to acknowledge the receipt of every
arbitration award of Labour Court or Industrial Tribunal in an industrial dispute referred to it under section 10 and sub-
section (5) of section 12 of the Industrial Disputes Act, 1947 (No. 14 of T947).
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No. F 10-15/2010/16.—1In exercise of powers conferred by Section 39 of the Industrial Disputes Act, 1947
(14 of 1947) and in supersession of all previous notifications on the subject, the State Government hereby direct that
the power under Section 33-C of the said act shall be exercisable by Smt. Savita Mishra, Incharge Deputy Labour
Commissioner for whole of the Chhattisgarh State. ;
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No. F 10-15/2010/16.—1In exercise of powers conferred by Section 39 of the Industrial Disputes Act, 1947
(14 of 1947) and in supersession of all previous notifications on the subject, the State Government hereby direct that
the power under Section 12(3) of the said act shall be exercisable by Smt. Savita Mishra, Incharge Deputy Labour
Commissioner for whole of the Chhattisgarh State. i 3 :
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No. F 10-15/2010/16.-—In exercise of powers conferred by Section 39 of the Industrial Disputes Act, 1947

(14 of 1947) and in supersession of all previous notifications on the subject, the State Government hereby direct that

the power under Section 12(5) of the said aci shall be exercisable by Smt. Savita Mishra, Incharge Deputy Labour
Cominisstoner for whole of the Chhattisgarh State.
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. Nb:. _PIIO-ISEUIOIIG.—In exercise of powers conferred by Section 39 of the Industrial Disputes Act, 1947
{14 of 1947) and in supersession of all previous notifications on the subject, the State Government hereby direct that
~ the power under Section 10 of the said act shall be exercisable by Smt. Savita Mishra, Incharge Deputy Labour
- Commissioner for whole of the Chhattisgarh State.
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* No. F 10-23/2010/16 —In exercise of powers conferred by sub-scction (1) of section 3 of Chhattisgarh Indus-

" trial Relation Act, 1960 (No. 27 of 1960). The State Government in supersession of all previous notification issued in

this regard, appoints “Shri Alok Awasthi™ as the “Labour Commissioner” for the State of Chhattisgarh.
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No. F 10-23/2010/16.—1In excreise of powers conferred by sub-section (1) of section 4 of Chhattisearh Indus-
-trial Relation Act, 1960 and in supersession of all previous notification issued on the subject. State Government
hereby appoints “Shri Alok Awasthi” Labour Commissioner (o be “Chief Conciliator™ for the State of Chihawisgarh.
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No. 2270/f8-7/MGNREGA/2013.—In exercise of the powers conferred by sub-section (1) of: Section4 of the . -

Mahatma Gandhi National Rural Employmem Guarantee Act, 2005 (No. 42 of 2005), the State Government, hereby,
makes the following amendment in the Chhattisgarh Rural-Employment Guarantee-Seheme; namely —

AMENDMENT
In the said notification;—
1. In the scheme, for the figure.and word 160 days® wherever they-occar, the figure am}word $150 days?shalle. .-
_ be subsmuted
2. After Para 5.2, the following shall be added, namely :—

“52.1.  Additional cost for providing 50 days of additional-employment-in a-financial year shal: be-borne ~ - -

by the State Government.”
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